GOVERNMENT OF INDIA
MINISTRY OF LABOUR AND EMPLOYMENT
LOK SABHA
UNSTARRED QUESTION NO. 1939
TO BE ANSWERED ON 28.11.2016

RATIONALISATION OF LABOUR LAWS
1939. SHRI PRABHAKAR REDDY KOTHA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a)whether the Government proposes to simplify, rationalise and
amalgamate the labour laws to make them more effective and
contemporary to the emerging economic and industrial scenario
and establish into zones;

(b)if so, the details thereof; and

(c)the extent to which the proposed changes in the labour laws are
likely to reduce hassles for employees and secure the interests of
labourers?

ANSWER
MINISTER OF STATE (IC) FOR LABOUR AND EMPLOYMENT
(SHRI BANDARU DATTATREYA)

(a) to (c): Reforms in labour laws are an ongoing process to update
legislative system to address the need of the hour and to make them
more effective and contemporary to the emerging economic and
industrial scenario. The Second National Commission which submitted
its Report in 2002 had recommended that the existing Labour Laws
should be broadly grouped into four or five Labour Codes on functional
basis. Accordingly, the Ministry has taken steps for drafting four
Labour Codes on Wages; Industrial Relations; Social Security &
Welfare; and Safety and Working Conditions, by simplifying,
amalgamating and rationalizing the relevant provisions of the existing
Central Labour Laws. These initiatives will reduce the complexity in
compliance due to multiplicity of labour laws and facilitate setting up
of enterprises and thus creating the environment for development of
business and industry in the country and generating employment
opportunities without diluting basic aspects of safety, security and
health of workers.
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